FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED OPERATING IN BUSINESS OF
LEASING OF CARS AT MUMBAI, GURUGRAM AN D OTHERS

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. Name of the corporate debtor along | Tranzlease Holdings (India) Private Limited
with PAN & CIN/ LLP No. CIN: U65910MH2006PTC162528
PAN: AABCE6340D
2. | Address of the registered office Office of Corporate Debtor:
House No. 695, Tirupati APT. Patakar Plot, Kalambhe
Shahapur, Kalamgaon,  Thane, Shahapur,
Maharashtra, India — 421601
3. URL of website Not available
4. Details of place where majority of fixed Mumbai, Delhi NCR
assets are located
5. Installed capacity of main products/ | Leasing of Cars
services
6. Quantity and value of main products/ | As per available audited balance sheet for F.Y. 2020-
services sold in last financial year 21, the revenue from operations is Rs. 18.83 Cr.
7. Number of employees/ workmen NIL
8. | Further details including last available | Details can be sought by sending request to Resolution
financial statements (with schedules) of | Professional at cirp.tranzlease@gmail.com.
two years, lists of creditors are available
at URL
9. Eligibility for resolution applicants | Details can be sought by sending request to Resolution
under section 25(2)(h) of the Code is | Professional at cirp.tranzlease@gmail.com.
available at URL
10. | Last date for receipt of expression of | 27-03-2025
interest
11. | Date of issue of provisional list of 20-03-2025
prospective resolution applicants
12. | Last date for submission of objections | 03-04-2025
to provisional list
13. | Date of issue of final list of prospective | 05-04-2025
resolution applicants
14. | Date of issue of information 10-04-2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution 10-05-2025
plans
16. | Process email id to submit Expression | cirp.tranzlease@gmail.com
of Interest
17. | Details of the corporate debtor’s | No information available

registration status as MSME

IPE - NPV Insolvency ProfeSN{ona
(Formerly Known as Mantrah Insolvency Profession®

A,
£
g
&

PFivate Limited)
Through its Director - Mr. Atul Tandon
Resolution Professional

In the matter of Tranzlease Holdings (India) Private Limited
IBBI Reg. No.: IBBI/IPE-0040/IPA-2/ 2022-23/50021
Email For Correspondence - cirp.tranzlease@gmail.com

Date: 12th March 2025
Place: New Delhi

AFA validity up to: 31.12.2025
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“=FORM NO. INC-Z26"
[Pursuant fo rube 30 the Companies
[Incorporation] Rules, 2014]
Advertisement to be pulblished in the
pnewspaper for change of registered office
of the company from one state to another
Before the Central Government
The Reglanal Director, Northem Region, New Dalhl
In the matter of sub-s2ction (4} of Seclion 13
ol Companies Act, 2013, and clause (a) of
sub-rista (5paf nule 30 of the Companies
{mcorporation) Riges 2014
AND

I the matier af
WS, BINAPANI TIE-UF PRIVATE LIMITED
(GIN @ US1909HR2Z010PTCOEE520)
haw rui' ragestenad office at Plod Mo, 153 Sactar4,
IMT Manesar, Gurgaon, Herpana- 1232080, kndia,
Appecanl
Molice is heraby givan to the Ganaral Public 1hal
the Campan 1y proposes to make application o
the Canfral Gowammenl under Section 13 of the
Companies Act, 2011 seeking confirmabion al
alteration af the Memorandum of Assocation of
the Campany i leens of the Specal Resolation
passed al the Exlra Ordinary Genaral Masling
held an Thursday, 30" January 2025 to angble
the Company fo change ils Regislerad offics from
‘Simte of Haryana fo the State of Punjab

Any persan whose miarast is likely 1o ba alfachked
bry the prapased change of he Registenad Office
al {hg Company may deliver eithar on the MGA-
21 portal (www.mcagov.in} by filing investor
complaint form or cause 1o be oelivered or send
by Registarad Past of hisher objeclions suppotead
by an affidavit stating the nature af Pis'har mienaes]
and graunds of apposition fo the Regional
Diracior, Martharn Region &l the address B-2
Wing, 2%Floor, Pt Deandayal Artvockaya Bhawan,
GG Camplex, Mew Delhi-1 10003, within
Fourtaen days from the date of publcation of ihis
nctice with a copy ba the AppSicant Campany at its
qﬂlgl-ﬁ-l:'-:d Hfica al the address maentioned
jal=]
Ploi Mio. 153 Sector-d. IMT Maneasar,
Gurgasn, leyanad!?{lﬁﬂ- India,

For and on behalf of the Applicant
For Binapani Tie-Up Private Limited

Sl

Mr. Rajeev Dhawan

Dated : 10032025 (DM @ Q008ad32)
Place : Hew Delhl Directar

“FORM ND. INC-26™
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014)

Advertisemant to be published In the
nawspaper for change of reglstersd office
of the company from one stale to another

Bafore the Central Government

| Thir Regional Direclor, Northem Region, New Delhi

In fhe matter of sul-section (4) of Seclicn 13

of Companiss &cl, 2013, and clausa (8] of

sub-rule |5) of nde 30 of the Comparies
{Inzorporation) Rules, 20%4
AMD
Ini $he matier ol
M5, BASKO TRADING PRIVATE LIMITED
[CIM : U1B100HR1921PTCO3718E)
having registered ofice al  Matrix Ciotkin
Complex, Mohammadpur, Khandsa Road,
Gurgaon, Haryane-122001, India
. Apaolicant

Maobts & hareby given 1o (he Genenal Publc st
the Company proposas o make application o
the Conlral Govesmimant urder. Sactan 13 of the
Companiaz Act, 2093 seaking confirmation of
eiteration of the Memarandum of Assaciation of
the Ceepary in larms aof the Spacial Resolulien
passad al tha Extra Ordinary General Meeting
hald on Thursday, 30° Janwary 2025 10 enable
thvir G D[f.lun:.' I Change (b5 Begistersd cdice {ram
“State of Haryana to the State of Punjab’
{Any parson whoss inferest is Ealy ta be affecied
I:; the progiosed changs of (ke Registered Office
of the Campany may defiver elther an the MCA-
H portal (www.mca.gov.in) by filing investor
camplaint farm ar cauge o be dalivered ar send
by Reqgislered Posl al hesher chjechons suppariad
by an aflidavil skaling the raburs of lnsher inbares]
jnd ?II:-LPLS of opposilion 1o the Regunal
Diretlor, Morlhern Region at the address B-2
[Wing. = Fioar, Pt Deandaye! Antyodaya Ehawan,
CE0 Complex, New Delni-110003, within
Fouriean days from tha date of publication of this
natice with & copy fothe Applicant Compary at &8
Registered Office al the address mentionad

brarfcow
Mairix Clotherg) Camples, Mohammsdpus

Khandsa Road, Gurgaon, Hanana- 122001, Inda
Far and on kehalf of the Applicant
For Basko Trading Privaie rmﬂ

Mr, Rajees Dhawan

[DIN : DOD85432)
Direclar

Dated © 10,03, 2025
Phace : Mew Delhi

FORM NO. URC-2
Advertisement giving notice about
registration under Part | of Chapter XXI of
the Act [Pursuant to section 374(b) of the
companies Act, 2013 and rule 4(1) of the
companies (Authorised to Register) Rules,
2014]

1. Notice is hereby given that in pursuance
of sub-section (2) of Section 366 of the
Companies Act, 2013, an application is
proposed to be made to the Registrar at
Central Registration Centre that RUVIDO
CASOLLP,a LLP may be registered under
Part | of Chapter XXI of the Companies Act
2013, as acompany limited by shares.
2. The principal objects of the company are
asfollows:
To carry on the business of buying, selling,
reselling, assembling, manufacturing,
importing, exporting, transporting, storing,
developing, promoting, marketing,
supplying, trading, dealing in any manner
whatsoever in all types of Mobile
Accessories and Anime Collection on retail
as well as wholesale basis in India or
elsewhere.
3. A copy of the draft memorandum and
articles of association of the proposed
company may be inspected at the office at
P. No. 16, New T-Block, Upper Ground
Floor, Uttam Nagar, Delhi-110059.
4. Notice is hereby given that any
person objecting to this application may
communicate their objection in writing to
the Registrar at Central Registration
Centre, Indian Institute of Corporate Affairs
(IICA), Plot No. 6, 7, 8, Sector 5, IMT
Manesar, District Gurgaon (Haryana), Pin
Code-122050, within twenty one days from
the date of publication of this notice, with
a copy to the company at its registered
office.

Abhinav Chugh
Dated: 12.03.2025

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
FRAGRANCE ESTATES PVT LTD
(CIN: U70101DL2006PTC148824)
having its Registered Office at
4315/3 ANSARI ROAD DARYA GANJ,
NEW DELHI, Delhi, India, 110002
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
03rd March, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
4315/3 ANSARI ROAD DARYA GANJ,
NEW DELHI, Delhi, India, 110002
For & on behalf of
FRAGRANCE ESTATES PVT LTD
Sd/-
DHEERAJ KAMA/T

(DIRECTOR)
DIN : 10467596

“FORNM MO INC-26
[Pursuant to rube 30 the Companiss
[Incorporation) Rules, 2014]
Advertisement to be publishad in the
newspaper for change of regisfered office
of the company from one state fo anothar

Before the Central Governmaent
The Reglonal Director, Northemn Region, New Delhi
Ire thie mather of Sub-sachon (4 of Secton 13
of Companies Act, 2013, and clause {a) of
sub-rusa (5] of rule 30 of the Companies
{Incorporation) Ruas, 204

In the matter af
M'S. MATRIX CLOTHING PRIVATE LIMITED
(CIMN @ UT4B09HR1OTTPTCOIT242)
I"Iiil'ilfl!i rr:gm:r:renj ||f|||’“|3: a1 Matnx I::-|I;_I=|"Ill'lﬁ
Cungx Maham rrhe.‘[.lur Khandsa Road,
Gurgaan, Harvana-122001, India
..-Appficant
Molice 15 henely en o the erseral Public 1hal
tha L‘-:lmpﬂn proposes b maka application to
the Cantral Gossmmment wider Secticn 13 of the
Campanies Acl, 2013 =zaeking confirmatian af
alleration of the Memorandem of Association af
the Company in lerms of the Special Rasoktion
pessed at the Exira Crdinary Genaral Magling
higtd an Thursday, 20" January 2025 to enable
the Campany to change its Registenad offios from
“Blate of Haryana o the Stats of Punjab’
By parsan whose nbarast is likely o ba affacted
h?' the prapased change of the Ragisterad Office
af the Company may deliver either an the MCA-
21 portal (warw.mea.gov.in} by filing investor
complaimt form or cavss i be defiverad or sand
by Registered Post of hisiher abjeclions supported
by an alfida: A slating the nalis 5 af Fes/har inlerest
and graunds of oppasifian o the Reglonal
Diracior, Nartharn Ragion al [he addrass B-2
-".'nEI 2*Floor. P Dasnda-'al.ﬂ.nrmna-.a Bhiawan,
Camplex, New Dalhi-110003, within
Fourtaga days from the date of pabé cation of this
nodice with 8 copy to the Aopécant Campany al its
Ragisterad Office at the address meantioned
balaw
Matrix Chothing Comples, Mohammadgur,
Khandsa Road, Gurgaon, Harpana-1220H, India
For and on behalf of the Applicant
For Matriz Clothing Privats Lrnmsl?

Mr. Rajeey Dhawan

(e Company proposes lo make apgplicalian b

| iy person whosa intesast is iely to be sffecied

Dated : 10.03. EB?E (DIN : 00089432

Designated Partner
DPIN: 07900593

Place : Delhi Date : 11.03.2025 | Place : New Delhi

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
SKY LOUNGE ESTATES PVT LTD
(CIN: U70101DL2006PTC148821)
having its Registered Office at
4315/3 ANSARI ROAD DARYA GANJ,
NEW DELHI, Delhi, India, 110002
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
03rd March, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
4315/3 ANSARI ROAD DARYA GANJ,
NEW DELHI, Delhi, India, 110002
For & on behalf of
SKY LOUNGE ESTATES PVT LTD
Sd/-
DHEERA)J KAMI-(T
(DIRECTOR)
DIN : 10467596
Date : 11.03.2025 | Place : New Delhi

Mamhhavnam Home Finance India Private Limited

POSSESSION NOTICE (For Immovable Property)
APPENDIX IV Rule 8 (1)

Whereas the Authonzed officer of ManiBhaveam Home Finance India Pyl Lid, & (hereinatter
referrad b &5 "WEHFY). MBHF, which has duly been Authonsed by the Genlral Government, vide a
nofification dated 17062021, tobe treated a5 a Financil Instituton, for the purposes of the "The
Secwitzation and Reconstructan of Financial Assets and Enforcement of Secuity nterest Act,
2002, havirg s reglstered office ati-2nd Floor, N-2, South Extension Part-1, New Delhi-
HO049, under the provesans of the Secudtisation and Reconstuchon of Financial Assets and
Erforcement of Secunty Interest Act, 2002 (54 OF H002) (hereinafter referred & a5 Act™) and in
exercise of the powers conferred under Sectlion £3(2) of the Act read with Rule 3 of the Security
Inderest (Enfarcement) Rule, 2002 issued & Demand Motice 1o the following bomowess and co-
boreawers by repay the amount mentioned in the notice within 60 days from the date of receiptof the
said nofice. The bormower/Guarantor having fatad to repay the-amount. nobics is hereby given to
the bommower and the public in general that the undersigned has taken possession of the property
describad hergin below in exarcise of powers confermed on him undes sub-saction (4 of Sackion 13
of Aci tesd with Rule 8 of the Securty Interest (Enforcemant) Rules, 302 on a5 per under
meanlicned Dale, The bormawer in pardicular and the public in geneargt is hersby cautioned not 1o
degl with fha property and any dealings with tha property will be subject ta the chamge of "MEHF"
and inkerest othar changes tharean. The altention of the Borowsr & invied {0 pravisions of sub-

saction (8) of seclion 13 oltha AcL inréspeact of Brma available, bk redeam (he secured assel.

Mame of the Borrower /Co-Borrower = 1. Mrs. Seama Bairwa Wo Mr. Kallash Lal
Bairwa Patta Mo, 14, Village Suraj Ka Khera, Gram Panchayat Sunara, Panchayat Samiti
Miwae, Tehsil Niwal, Tonk (Raj )-304001 Also, AL Gram Suraj Ka Khera, Suraj Ka Khera,
Tank (Ra) |-304021 2. Mr. Kailash Lal Bairwa Slo Mr. Babu Lal Bairwa Patta No, 14,
Village Suraj Ka Bhera, Gram Panchayal Sunara, Panchayak Samiti Mivwai, Tehzd Niwai,
Tonk (Raj 304001 Also, At Gram Suraj Ka Khera, Sura; Ka Khera. Tonk (Raj.)-304021

Demand Motice Dated - 11.11.2024 Date of Possession:- 15042025

Loan Agreement Mo, HIDCEI00000737%

Amount of Demand Notice - Rs. 4,65 879.04/- azson 2710 2024,

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER :- Al
That Pieces And Parcal Of Property Bearing Residential Plol Patta No, 14, Village Sura
Ka Khera, Gram Panchayal Sunara, Panchayal Samdl Niwai, Tehsil Newal, Tonk,
Rajasthan, Admeasuring Total Area O 41 66 5q. Yds, As Bounded - Nordh- Aam Rasta
South-house OF Anil Bairwa Easl- Aam Hasta West-self Vacant Area
Date ;- 11.03.2025
Place :- Rajasthan

Authorised officer
Manibhavnam Home Finance India Private Limited

Form No. INC- 26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of registered office of the
company from One State to another (Union territory of Delhi to Goa State).
Before
The Central Government Regional Director, Northern Region New Delhi
In the Matter of sub-section (4) of Section 13 of Companies Act 2013 clause (a) of
sub-section (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND
In the matter of M/s ROYAL WINDSOR DEVELOPERS PRIVATE LIMITED
CIN: U18101DL2000PTC104504 having its registered office at Farm-2a, Kh-593, 594,
596, 597, Ground Floor, 10 Quarter Area, Mandi Road-1, Sultanpur, Gadaipur, South
West Delhi, New Delhi, Delhi, India, 110030. (The Applicant Company)

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government with the Regional Director, Northern Region New
Delhi under sub section 4 of section 13 of the Companies Act, 2013 seeking confirmation
of alteration of the Memorandum of Association of the company in term of the special
resolution passed at an Extra -ordinary general meeting held on 10" March, 2025 to
enable the company to change its registered office outside the Union territory “Delhi” (i.e.
from the jurisdiction of the New Delhi ROC to the jurisdiction of the Goa ROC.) Any person
whose interest is likely to be affected by the proposed change of the registered office of
the company may send by registered post of his/her objections supported by an affidavit
stating the nature of his/her interest and ground of opposition to the Regional Director at
the address B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya Bhawan, 2nd floor, CGO
Complex, New Delhi - 110003 within 14 (fourteen) days of the date of Publication of this
notice with a copy of the applicant company at its registered office at the address mention
below: Farm-2a, Kh-593, 594, 596, 597, Ground Floor, 10 Quarter Area, Mandi Road-1,
Sultanpur, Gadaipur, South West Delhi, New Delhi, Delhi, India, 110030.
FOR,
ROYAL WINDSOR DEVELOPERS PRIVATE LIMITED
Sd/-
Mrs. Renuka Atmaram Kurdikar E Fernandes
Designation: Additional Director
DIN: 10968958

Date: 12/03/2025
Place: New Delhi, India

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014

AND
In the matter of
YKM HOLDINGS PRIVATE LIMITED,
(CIN: U31504HR1991PTC036885)
having its Registered Office at
Signature Towers - A, 14th Floor, South City,
NH-8, Gurgaon - 122001, Haryana

.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
Tuesday, 11th March, 2025 to enable the
company to change its Registered Office from
"State of Haryana” to the "State of
Gujarat”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on  the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region, Ministry
of Corporate Affairs, B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO Complex,
New Delhi-110003 within fourteen (14) days
from the date of publication of this notice with
a copy to the applicant Company at its
Registered Office at the address
mentioned below:-
Signature Towers - A, 14th Floor, South City,
NH-8, Gurgaon - 122001, Haryana

For & on behalf of
YKM HOLDINGS PRIVATE LIMITED

sd/-
YOGENDRA KUMAR MODI
Date : 12.03.2025 (DIRECTOR)

DIN : 00016666
Place : Gurgaon

OINDLITTI DBl BANK LTD

Omaxe Mall, Sohna Road Branch
NOTICE FOR BREAK OPEN OF LOCKER

This is to inform you that the locker holders of Omaxe Mall Sohna Road Branch |

relating to the following locker have not operated their respective lockers for more than
7 years inspite of our several notices sent to them on their respective addresses as
available in our records. Similarly seven of these locker holders have failed and
neglected to pay the prescribed locker rent for a long time despite of our various
notices and demands made to them. As per the Terms and conditions agreed to by the
locker holder, the bank will be at liberty to break open the said lockers in the event of
non operation of lockers for more than 7 Years and/or for non-payment of rent.
Accordingly, it is proposed to break open the said locker on 28.03.2025 by serving the
formalities and the respective locker holders are advised to approach the branch before
the due date and settle the dues/operate the locker to avoid action. The charges for
break open would be borne by the hirers and the bank reserves the right to take legal
action for recovery of the same along with rent arrears/other charges etc.

Locker Name and Address

No.

No. Last Date Rent Due
. of Operation _from
Kanwaljit Singh/ Simmi:
Shishpal Vihar, AWHO Complex, Sohna Road,
Sector 49, Gurgaon, Haryana 122001

1 | M4/63 | 9.10.2013 NA

Flat No. C-903,|

Khambhampati Hyma Venkata Sarda
Annapurna: MMF-14, Eldeco Mansion 2,
Sohna Road, Opp. Omaxe Mall, Gurgaon -
122018

2. | G2/2 | 18.10.2016 |01.04.2021

Mr. Kalyan Chakrabarti Yanmendra / Mrs. |

Parul verma: A.V.D-50, 2nd Floor, Uppal

3. | G1/43 Southend Sohna Road, Gurgaon- 122001

23.06.2015 NA

Gurnam Singh Dhaliwal / Narinderjeet Kaur/
Richa Singh: Flat No. -801, Tower 22, Vipul
Greens, Sohna Road, Gurgaon- 122001

4. | G3/85 | 27.09.2017 NA

Mamta Singh / Gajendra Singh Solanki: O-|
201, JMD Gardens, Sohna Road, Subhash
Chowk Gurgaon - 122001

5. | G1/8 | 04.07.2016 |01.04.2024

Kadambari Uppal: Sovereign 2/003, Vatika
City, Sector 49, Sohna Road, Gurgaun-122018
Haryana

6. [M10/391| 23.01.2014 NA

7. | M8/253 | 07.03.2014 NA No. 2, Palm Apartment, Plot no. 13B, Sector 6,

Dwarka, Delhi, Pin code -110075

M/S Pareena Infrastructures Pvt. Ltd.: Flat|

Date: 12.03.2025

Place: Gurgaon IDBI Bank Ltd., Omaxe Mall, Sohna Road Branch

Sd./-,Authorized Officer

Place : Mew Delhi Directar

“FORM NO. INC-Z26"
[Purswant te rule 30 the Companias
(Incorporafion) Rules, 2014]
Advertisement o be published in the
newspaper for change of registered affice
of the company from one state to anothes
Before the Central Goavernment
The Reglanal Direcior, Norhem Region, New Dedhi
Ini 1ha mather of sub-5eclion (4) of Saction 13
of Companias Act 2013, and cfausa (&} of
Sub=fali {00 of rule 30 of e Companes
iIngorpoealion] Rules, 2014
AND

in tha mattar of
M'S, CINEWER COMMERCIAL PRIVATE LIMITED
[CIN : UT4992HRI01ZPTCOE364T)
having registared offica at Plat Ba. 153 Sector-4,
IMT Manesar, Gurgaon, Harm@ng-122050, India,

...Applicant |

Modice is hereny given o the General Public thal

he Cenlral Gavemmant urder Sacian 13 of 1ha

Companies &ct, 2013 seeking confirmation of| |

ateration of the Memarandum of Associalion of

the Company-in:tarms of the Spacial Resolulion| |

E:Ese-:l at the Exfra Ordinary General Meeding
s an Thursday, 30 Janwary 2025 fo enabés
the Campany 1o chamge 55 Regstersd offios fram
“Blate of Haryana te the State of Punjak”

by e proposed changs of the Registersd Office
of the Compary may dedvar either on the MCA-
2 portal (www.mca.gav.in) by filing investor
complaint form or cause o ba deliverad ar send
by Resgigtoned Pl of hisher objechans sugparled
by an affidayit staling the nature of hisfer ineres]
and grounds of opposition to the Regionsl
Directar. Morthern Region at ihe address B-2
Wiing, 2% Flaor, Pt. Deandayal Anly I:rJa'-a'.:t'aA'ar'
CGO Complex, New Delhi- 10003, within
Frourlesn days fram the date of rur'lu:ahﬂn of thig
rlice wilh 3 Lopny fo the-Applicant {il,‘l.’l‘:;l&r'l atns
Regisiared Difice al the address menlicnaed
below

Plat Mo, 153 Sector-4, IMT Manesar,

Gurgaon, Haryana-122050, India.

For and on behalf of the Appllcant
For Cineweb Commercial Private Limibed

Balr.

Mr. Rajesy Dhawan

Dated - 10.03.2025 {DIN : DO0BS432)
\PMlace . Mew Defhi Direclor| §

“FORM NO. INC-=26"
[Pursuant to rule 30 the Companias
(Incorporation) Rules, 2014)
Advertisement to be published in the
newspaper for change of registered office
af the compiny from ane state to anather

Before the Central Government
The Diirector, Morthemn Reglon, New Defhl
In thaa matler of sub-section (4] of Saction 13
ol Comparses Act, 3013, and clasa () of
subendle {5y o1 rule 30 of fhe ﬂ:mpm'.es
[Inceeporation) Rules, X114
AL

in lha maltar of
M!S. TOPL DESIGN PRIVATE LIMITED
(CIN : UM8205HR2020PTCOR5073)
heving registered offica at- Matrix Glothing
Camplex, Mohammadpur, Khandsa Road,
WGurgaen, Hargana- 122001

Apphcand

NE-'I:E is heredy given io the Genaral Public thal
l-"|E Company praposes to make application to
jthe Central Governmenl undar Sacs an 13 of tha
{Compantes: Act, 2013 seeking confirmation ol
tatteralion of e Memorsndum of Assodation of
jtihe Company.in terms of tha EE:_HI:H Rasolulion
\passed al 1he Exira Ordinary General Meeling
||'rull:| an Thursda { 3™ January 2025 |0 anabla
the Comgany bo change s Ragstered office from
"Biate of Hargana to the State of Punjab’

Any person whioss inlerest = Reely o be aflected
by the proposed chenos of the Regstered Offica
of the Company may delver elther an the MCA-
&1 portal [www.mca.gay.in) hg filing investor
complaint form or cause to b= daliverad ar send
by Registened Pogl of hisfhear objections 51.||:|'.r*rle~:l
ity an affidasit stating the nature of hisfer interest
land grounds of opposition to tha Regional
{Director, Marthern Regien at tha sddress B-2
{\Wing. 2=Flacr, P Deandayal Anlyodeya Bhawan,
ICGO Comgt B, New Delhi-110003, within
1Fl:urlaen s fram the daie of publication of this
reatica wilh a copy 10 the Applicant Comgar Ilj' 2lils
'EBIQISIEIEI:' Dffge al the address manticngd
jbelow
airi Clathing Comples, Mahammadpur,
Khandsa Read, Gurgaon, Harvana-122001
Far and on behalf of the Applicant
For TOPL Design Privata Limited

Sdi-

Mr. Gautam Nair

‘IElatad s 100320235 (DN © MIE2435)
Place | Gurgaon Directar

Canara Bank

O ol alia | rsinsateras

e WA
-

Nl ] R

1= ]

FOR KIND ATTENTION OF OUR MOST VALUED CUSTOMERS
In our endeavar to consolidale and strenglhen our senvices 1o our Customers, the Taur
(18213) Branch will function from new address wel 15.04.2025 & shall cater all lypes
Banking Business from naw address,

Regional office: B-35,

Cyber Media Building, Sector-32,

Gurgaon-122022

Sr.No| Branch Name Present Address New Address

Mear Lakhpat Mohmadpur ARir
Chowk, Rewari Road, | Road Mear HOFC Bank

Tauru-122105 Taury -122105

1 Tauru (18213)

Wewish fo infarm all the locker holders of our TAURL. Branch that utmost care will be taken
while shifting the [ockers 1o the new address. However, if any custorner with locker facility
desires to take possession of the contents before shifting and redeposit the same afler the |
shiftmg of the bocker to the new premises, we request you to do o on or before 11.08.2025
by contacting the concerned Branch Head. Lockers will not be avallabde for aparation
oetween 11.04.2025 - 14.04.2025 and lockers oparation can be done from 15.04,.2025 at |
new address. We sincerely regret the inconvenience caused o you in this regard and |
as5uring you our basl services at all imas,

Date: 12.03.2025
Place: Gurugram

=di- RO Haad

Regional Office, Gurugram|

SYMBOLIC POSSESSION NOTICE

of receipt of the said Notice,

|Branch Office - ICIC]I BANE, Plet Ma. 23, Shal Tower, Rohtak Road, Karal

a,c“:’ Banlc 500 vew ool - 110005

The Authorised ICIC| Bank Officer under the Securitisation, Reconstruction of Finonciol Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13{12}
recd with Rule 3 of the Security Interest [Enforcement) Rules 2002, issued Demand Motices to the
borrower(s]) mentioned below, to repay the amount mentioned in the Motice within 80 days from the date

Having failed to repay the amount, the Notice is issued to the barrower and the public in general thot
the undersigned hos token symbolic possession of the property described below, by exercising powers
conferred on him/her under Section 13{4) of the soid Act reod with Rule B of the soid rules an the below-
mentioned dates, The borrower in poarticular and the public in general are hereby coutiened not to deal
with the property. Any dealings with the property will be subject to chorges of ICIC] Bank Limited.

Mame aof the
Borrower{s)/ Loan
_|__Account Number
L. |Monoj Kumar/

Anu Priya/

&,
[ [o]

Description of Property/
Date of Symbolic Possession

rF'h:-l‘ Mo 1B, Comprised in Khasro Mo 510, 511, 512,
518 ond 519, Wake Dora Shivpuri Swod Bairoon,
LBSAHODDDE362014)| Dar Abadi Abhishek Nagar Colony, Phase-3,
LBSAHOO006263207 |Porgana Tehsil and District Scharanpur, Uttar
|P'Fﬂdﬁ5|'l- 247001/ March 07 2025

ND:!’(EE?Tﬁﬂemnnd Marme of
otic mount in
Demnnd Mntlce |:F-L-.:| Branch
Cl-rtnher lE- I‘El?d Sﬂ haran-
Rs pur/
16,09, 13560/ ambala
Cantt

The obove-mentioned borrowers(s)/guorantors(s) isfare hereby issued o 30 doy Motice to repay the amount,
else the mortgoged properties will be sold after 30 days from the dote of publishing this Motice, as per the
provisions under Rules B and 39 of Security Interest (Enforcement} Rules 2002,

H_DDN: March 12, 2025, Place: Saharonpur Sincerely Authorised Signatory, For ICIC] Bank Ltd_..j

Manibhavnam Home Finance India Private Limited I‘m‘ﬂm

POSSESSION NOTICE (For Immovable Property)
APPENDIX IV Rule 8 {1)

Whereas the Authonzed officer of ManiBhavnam: Home Finance India P, Lid,, a (hereinafier
referred to a5 "MBHF"). MBHF, which has-duly been Auviharised by the Central Govemnment, vide a
nabfication dated 17.06.20E1, ta be tragted as a Financizl insfitulion, for the purposas of the "Tha
Sacurilization and Reconsiruclion of Financal Assels and Endorcament of Sacurily Inlerast Act,
2002, having its registered office at:-Ind Floor, N-2, South Extansion Part-1, New Delhi-
110048, under tha provisions aof tha Sacurilisation and Reconsiruclion of Financial Assels and
Enfarcement of Sacurily Inferast Act, 2002 (54 OF 2002) (hareanalter refemad (o as "Act™) and in
exerciss of the powers conferrad under Sactian 132) of the Acl read wilh Rule 3 of the Sacurity
Interest {Endorcemant) Rule, 2002 issued a Demand Notice to the followng borrowers and oo-
borrowers 1o repay the amount mentoned in the nofice within 60 gays from the date of receipl of the
said nofice, The borrower | Guarenior having fafled 1o repay the amount, nolice i hereby given bo
the borrower and the public in general that the undarsigned has taken possassion of the property
pasonbed harem balow in exercise of powers canfernad an him urdar sab-secton (4] of Section 13
of Al read with Rule 8 of the Secunly Inlerast (Enforcement) Rulss, 2002 on as per under
mentaned Date. Thie barrowsar in parlicular and the public in ganeral is hereby cautioned nof ba
daal wilh the proparly and any dealings wilh the proparly wil be subjact 1o the charga af “WMBHF"
and inleresl other charges hereon. The aflenton of the Bomawer is invited o provisions. of sub-

gsection (8] of section 130f the Act, inrespact ofime avatlabie, To redeem the secured asset
Name ofthe Borrower /Co-Borrower - 1, Mrs, Santosh Bairwa Wio Ram Lal Bairwa
Patta No, 202, Situatad Kharoi, Gram Panchayat Tokarawash, Panchayat Samitl Deoll,
Tehsil Dooni, Tonk {Raj.) = 304001 Also, Al; Bairwa Mohalla, Kharoi Ghad, Tonk {Raj}-
304802 2. Mr. Ram Lal Bairwa Sio Mr, Panna Lal Patta No. 202, Situated Kharol, Gram
Panchayal Tokarawash, Panchayal Samili Deoli, Tehsil Dooni, Tonk (Raj.)— 304001
Alzo, At Bairwa Maohalla, Kihsanoi Ghad, Tonk (Raj)- 304802

Demand Notice Dated :- 11.11.2024 Date of Possession:- 12.04 2025

Loan Agreement Mo, HD000G00005004

Amount of Demand Mofice :-Rs. 3.75.171.12/- ason 27.10.2024,

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER :- All
Thal Pieces And Parcel Of Properly Bearng Residential Plot Patla No. 202, Siluated
Kharol, Gram Panchayal Tokarawash, Panchayat Samiti Deali, Tehsdl Dooni, Tonk,
Ragasthan, Admeasuning 92.44 Sq, Yds., As Bounded: - East- Panna Lal Bairwa Howuse
West- Aam Riasta Norih- Chiftar Meena House South- Shaogl Lal House

Date ;- 11.03.2025 Authornised officer
Place ;- Rajasthan Manibhavnam Home Finance India Private Limited

SYMBOLIC POSSESSION NOTICE

ICIC] Bonk Limited Plat Ma-23, Shol Tower, 3rd Floaor,

0’0’0’ Ba"kﬁ;?wn;gtgzﬁ?uud Karaol Bagh, New Delhi-110005

The Authorised ICICI Bonk Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13{12) reod with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demand Natices to the borrower(s) mentioned below, to
repay the omount mentioned in the Natice within 60 days from the dote of receipt of the said Motice,

Haoving failed to repay the amount, the Notice is issued to the bormower and the public in general that the
undersigned has token symbolic possession of the property described below, by exercising powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates, The
borrower.in porticular and the public in general are hereby cautioned not to deal with the property. Any dealings
with the property will be subject to charges of ICICI Bonk Limited.

S, MNome of the Description of Property/ Date of Demand Mame
Moy Bomower|s)/ Loan Date of ;;,.rmhallc Possession Wotice/ Amount In of
Hccount Mumber Demand Matice [Fs) Bronch
1. [Nodeem/ Part of Plot No. 10, Comprised In Khasra Mo, | October 19, 2024 | Saharanpur
Rizwon Ahamoad/! 28R, Situated At Dara Milkano Swod Rs.
TBSAHOD006254171/ |Bairaon, Dor Abadi Chaudhary Vihar Colany, 12.35.795.74/-
LBSAHODDOES0966S  |Pargana Tehsil and, District Sahoronpur, Uttor
Pradesh- 247001/ March 07, 2025
2. |Kaleem Ahmod/ Saleem [Mpl No. 63191, and New No.6/3196, Situated | October 19, 2024 | Saharanpur/
Ahmad! Mehorhona!  |At Mohalla Chhipivan, Saharanpur, Uttar Rs. Haridwar
LEBSAHOOOOE02E826  |Pradesh- 247001/ March 07, 2025 16,45,028.68/-

Date: March 12, 2025
\FPlace: Soharanpur

The above-mentioned borrowers(s)/guarantors(s) isfaore hereby issuved o 30 day Motice to repay the amount,
else the mortgoged properties will be sold ofter 30 days from the dote of publishing this Motice, as per the
provisions under Rules B and 9 of Security Interest (Enforcement]) Rules 2002,

Sincerely Authorised Signatory
For ICICE Bank Lid.

S

# AXIS BANK LTD. [POSSESSION NOTICE]

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power conferred
under Section 13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002 issued Demand notice
under section 13(2) of the said Act. The borrower(s) mentioned herein below having failed to repay the amount,
notice is hereby given to the borrowers mentioned here in below in particular and to the public in general that the
undersigned has taken Physical/Symbolic Possession of the property described hereinbelow in exercise of
powers confered on him under section 13(4) of the said Act read with the rule 8 of the Said Rules. The borrower(s)
mentioned here in below in particular and the public in general are hereby cautioned not to deal with the said
property and any dealings with the said property will be subject to the mortgage of AXIS BANK LTD. for an
amount together with further interest incidental expenses, costs, charges, etc. on the amount mentioned against
each amount herein below. The Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to the
provisions of sub-section(8) of section 13 of the Act, in respect to time available to redeem the secured assets.

Name of the Borrowers/
Guarantors & Address

Description of the Mortgaged/
charged Properties

Amount Due as per
Demand Notice

Date Demand Notice

Possession Date

Jatav, 2. Mr. Kuldeep Jatav S/o Sh. Bal

Mauza- Rund Panchmahal, Abadi-

1. Mr. Chandra Shekhar Jatav S/o Sh. Bal Kishun|

Both R/o 1. 1194/1, Tube Well Road,
Jansi, Jansi, Jansi, Uttar Pradesh, 284003, R/o 2.

(Pandey Form) Tehsil & District- Jhansi,
Pradesh, 284003., 3. Mrs. Archana Jatav W/o Sh.
Chandra Shekhar Jatav, 4. Mr. Bal Kishun Jatav S/o
Sh. Dhaniram Jatav, 5. Mrs. Baini Bai Jatav W/o Bal
Kishun Jatav, All R/o 1194/1, Tube Well Road, Khati
Baba, Jansi, Jansi, Jansi, Uttar Pradesh, 284003

Kishun Jatav,
Khati Baba,

Easai Tola
Uttar

Land/Property (Residential/Commerrcial)
admeasuring Area 167.29 Sq. Mt. Situated
at Mauza- Rund Panchmahal, Abadi- Easai
Tola (Pandey Form) Tehsil & District-Jhansi,
Uttar Pradesh, 284003, In The Name of Mr.
Chandra, Shekhar Jatav and Mr. Kuldeep
Jatav, Boundaries as Per Valuation
Report-East-House of Smt. Baini Bai, West-
House of Smt. Aruna Yadav, North-30.00
Feet Rasta, South-House of Smt. Bhatnagar

Rs. 31,86,044.05
Rs. 28,596.43
as on 27.11.2024
+ interest & other
expenses

09.12.2024

06.03.2025
Symbolic

Singh R/o 1. Gram- Jhankari, Jhankari,

Mumbai,

1. Mr. Rahul Jitendra Singh C/o Sh. Jitendra Amar

Pradesh, 284204, R/o 2. Mauza- Jhankri, Pargana
& Tehsil- Mauranipur, District-Jhansi, Uttar Pradesh,
284204, 2. Mrs. Saroj Jitendra Singh, W/o Sh.
Jitendra Singh, R/o Near Police Chowki S.M. Road,
Shantaram Chawl No. 165, Vtc: Chunabhatti, District-
Maharashtra, 400022, 3. Mr. Miharvan
Singh S/o Sh. Raghubeer Singh, R/o Gram Prathvipur,
Siaori, Jhansi, Siaori, Uttar Pradesh 284204

Jhansi, Uttar

Land/Property (Residential/Commercial)
admeasuring area 258.55 Sq. Mt. situated
at Mauza-Jhankri, Pargana & Tehsil-
Mauranipur, District-Jhansi, Uttar Pradesh,
284204, In The Name of Mr. Rahul Jitendra
Singh, Boundaries As Per Valuation Report-
East-Plot of Kishori Lal, West - Rasta, North-
Plot of Smt. Kaushalyarani, South-Khet of Mr.
Kushwaha Ji.

Rs. 22,47,440.70
Rs. 29,922.82
as on 27.11.2024
+ interest & other
expenses

09.12.2024

07.03.2025
Symbolic

Date- 12.03.2025

Authorized Officer, Axis Bank Ltd.

Sitara

BEEWA IMITIATIVE

Corprovaie office Addres

DEMAND
NOTICE

SEWA GRIH RIN LIMITED

5: Building Mo. 8. Tower C, Bih Floos, OLF Cyber City, Gurugram 122002
Umder Section 13{2) ol the Securilization And Recenstmction of Financial
Aszels And Enforcamant O Securdly Interas! Act, 2002 read with Rube 3 (1}

of the Security Inferest (Enlorcement) Rules, 2002,

The undersigned is the Autharizad Officer of SEWA GRIH RIN LIMITED under Secynbzation And Reconstruction Of Fnancial Assets And Enfnecement
ol Bacurdy Intarast Act, 3002 (e said Act). Inaxercise ol powers conterred undar S8cBon 13012 of The s Ach read with Rule 3 of 1 Secenty nbenes]
(Enfarcement) Rules, 2002, the futhorized Officer has issued Demand Nofices under section 1342} of the said Act, calfing upon the following Barrower(s)
(tha “said Borrower(s) "), 10 rapay (he amaunts mantioned in the respective Demand Notica(s) i
with above, Notice is Pespetity QIven, cnce ajan, totne 2ad |.'IIIII'|'-'.'|'.I.'ET[S:' 0
Natica, the amounds indicaied harein balew, togathar with furiher intarest &5 detailad in tha said Demand I'-n[':,,elm from the datedst mentonsd balow
1t diake of paymend and'ar realizxion, payable s We loan agreement read with ather documensvwrilings, § any, soecubid by e Said Bormewern| 5).

As gecurity for due repayment of the loan, the following assets have been mortgaged to SEWAGRIH RIN LIMITED by the said Borrower|s) respectively,

H.*—.Jvd to {ham that ang also-given balw!, I canneclicn
1o SEWA GRIH RIN LIMITED, within 60 days from the publication of this

2. &hri Roshan Tanli; Falber Bhri Shankar
Tanti

1. 5mt. Ruby Devi, Husband Shri Roshan Tanti |

Fiibaen T

F B15 dﬂ!.-'— 1Hmree= EJ-?'“ Lakh
Ninely Nine nnm As On 31.12.2024

14 Loan Account numberName of ihe Descripilon of secured asset
Mo, Borrower{s)/Guarantor (s) ol MO8 - Dit ol ok {immovable property)
1. |Loan Accourt Number ; HICPODDOOS005099 01.02.2025 Plot Mo 22, Khasra Mo 1087, Shwam Enclave, Village

andred

~| Asalatpur. Ghaziabad, Utar Pradesh, Bomndary:-
Easl- Plol No 21, Wesi- Plol Mo 23, Nordk- 18 Fal
Raad, South- Plot Cther

1, 8mi. Rahana, Hushand Mr. Hahih

2. Mr. Hahib, Father Mr. Bamne

3, Mr. Mohd. Suhall, Father b, Habib
4. Mr Malees Hussain, Father Mr. Basoe

2. | Loan Account Number : HZCPOODOOE0T1603

01.02.2025

211,009,814/~ {Rupees Elaven
Lakh Nine Thousand Eighl Hundred
Fourteen Oniy) As On 31.12.2024

Hocise Mo 467,71, Mahalla 'Warns Nagar Pajaya, Tensil
Chandausi. District Sambhal, Meradabad. Ubar
= East: Oihver Fal, West- Plol

Pradesh, Boundary
Bismillah, Marih- Marfs Plot, South- 10 Feet Road

4, | Loan Account Number : HICPODO0050021
hﬂml. Mamia Parmar, Huskand Mr Vijay
[Tar

2. Mr. Vijay Parmar, Faiher Mr. Girish Parmar
A. Mr Vijay Singh, Father Mr. Bhamwar Singh

18

03.02.2025

7 10,97.94%- (Rupees Ten Lakh
Husdred Farty N Ondy) As On
umdr § mne 5
$1\2 2024

Seven Thousand Nine

Gata Mo 162, 164, Wake Mohafla, Kamla Yihar South,
Maura Dehri Kushiakam, Moradabad, Samar Dham,
Pestaloast, Moradabad, Dtar Pradesh, Boundary:
East- House af Sameer Agarasl West- House of Prasun
Kumar, Marth- & Feef Road, Soalk- Goverrenerd Orain

1. Mrs. Salma, Huchand Mr. Pappu
&, Mr. Pappu, Father Mr. Masuwa
3. Mr. Sharuk, Falker Mr. Pappu

4. | Loan Account Humber ; HERREI0OO501 3205

04.02.2025

T 591,401/ (Rupees Five Lakh
Ninety One Thousand Four Humdeed
e Only) As On 31122024

mowse, West-

438 Pew Abadi  fwithm
Fanchayak) Town furangzbad, Pragna Bam, Tehssl
and Disirict Bulandshahr, Boundary;- East- Safim’s
Salmas  house, Morth- Alsana’s
fotse, Soulh- & feel road

tha Emes of MNagar

5. | Lean Accoun! Mumber ; LICPO0D005011 282
1. Mrs. Alsama, Husband Mr. Muanna Babu

4, Shei Md. Aneesh, Father Shel Mumna Baba

Placa: DELHI, Date: 11.03.2025

2. Shei Munna Bahu, Faiher Late Shei A6 Sher
A, Shri Md. Taimul Abdin, Falher Shri Musna Babe

Sty LR 1 E PRl

e said Barrcwers shall Tl 1o meake [y rent o SEWA GRIH AIN LIMITED a5 a.l:fl}&-m[: SEWA GRIH RIN LIMITED hall procesd :1-;|=u| 5L the ahove |
secured assels ardes Sactan 1.304) ol the Act and the appkcabhe Aules. artingly ab e risks of ihe 5aid Bomawess as to the (osls and consequences.
The said Borrewars ane |:-ruI|iI.1iI|.'-:I under the Act fram iranslesrirg {he aloresaid assals, whether by way of sale, lease or clbarwise without the grige
writtan canse af SEWA GRIH RIM LIMITED. Any parsan who contravanes o abets contravantian ol the provisions of the said Act ar Bules madae
thara under, shall b liable for enprisanmsant andor pendlfy a5 provided wdar the Act.

03022025 Par{

T 12.75.785/- (Rupees Twelve
Lakdh Seventy Five Thousand Seven
Hundred Eiﬁﬂm‘r Fitva ﬂrrhlh Az On

Majihawa 1,

ol Gata number 3182, Village-
Tehsil- Faridpur, Districl- Barcilly, Wi
Pradesh, Boundary:- East- Javed Raja's housa-and
12 1eet streul. Wask- 6 [eel road, Morkh- 8.5 Tesd
rod, Soulh- Bamsaran Gupla's house

Fanghpur

Authorised Dfficer, Sewa Grih Rin Limifed

! RELEVANT PARTICULARS

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED
OPERATING IN BUSINESS OF LEASING OF CARS AT MUMEBAI,
GURUGRAM AND OTHERS
[fnder sub-regulation (1] of regulatbon 364 of the Insovency and Bankriptecy Boand of India
{ Insobvency Resoluthon Process for Conporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
] h.:-h'ru of 1the corporate Sebibor Tranzlexse Hnldlngl (India) Private Limited
ihang with PAMN & CIN/LLP B CiM: LEESA DAH2D0EPTC1E2528
| PAR: AMBCEES40D
Oitica af I'_"l.'lrl:l-"~r'.E||:-= Dehitor
Housa Mo, G685, Teupati APT. Pelakar Plol,
Halamixe Shahapur, HHE-"I'IE.EEIH. Thang,
| Shahapur, Maharashira, ndia - 421601
| Mot _-E'-'fn“ﬂ g
Murminai, Delhi SCR

_ | Address of the |-é3i5.|.-&r&|’] office

IJF:L ':||' -.'-E-I:rE.II.E

| Dataits of place whera majority of

| Tl ErssEls @ne located

Installed capacity of main products,
|services —
Quantity and walue of main producks,/
sErvites sald in kst financial vear

| Leasing of Cars

-5.:;,' per avallable madded badance sheel for
FY, 202021, 1the risvériue from oo ralions
i Rs 18, Fﬂ Cr,

[ HiC

| Details can ke SOUET By sanding request 1o
Fegolulhan Professional &l

ol ﬂ.lf&ﬂllE!&E'ﬂE:’l'lHll.l:l:ll':'l.

[ M ribes :-"-' T Ilrg,'-:l:"-;,.- '.'-.Tlrk.rn'-'l
[Fur ey aiedanls inch i 1 ks
availalile Tmancial slalermsnts

vwith scheduleshof e years, is1S
of craditors Bre availebée gt LAL:

[ El:gjtlﬂﬂ'p' Tor resghutlon applhcsnis
undar saction 254 20h} of the Coda
| avadalle &t URL
| Lest date for receipt of expression

I-:l' Interast

11, | Date of msue of provisicnal kst of
| prospectiva rasolution applicants
. | Last dote for submisson of
':-'E'.IJCFU""" {2 privisicnal Bt
et of msue of final st al
| praspectie -:,-'u':lllll_-:_.n ||:|F|I|.,H|1I-.
[ Cane of b of | "‘l,:-. Malien
memarsndurn, evaliEation mali
and request far resohdion plars
to prospective resohation apphoants
T Last dete foe aubmission of
| recalution pians
0.+ Process emeil id tosubmit
Exgrassion of Interest

[ Latails of tha comporate debtor's

registration stetus as MSME

| Detalis can be scught by sending request o
Riesolution Professional &t

| cirp.tranzleasedgmail.com,
2T03-3025

~202%5
[ 03042025
| o5-082035

[ 10043026

| T0-05-2035
[ I:Irl:l.L’a-1?|E'-EEE'-'ngl"'|E|II.IIDF-1

| Mo Information availabla

34/

IPE - NPV Insalvency Professionals Private Limited

{Formaerly Known as Manitrah insolvency Professionals Private Limitoed
Thromgh s Blrector - Mr. Atul Tando

Regsalution Professions
In the matter of Tranzlease Holdings {India) Private Limited
IBE| Rep. Mo, IBBY IPE-D0S 0 P82 202 22 37 B0 03

Emall For Comespandence - cirptranziease@gmail.c
AR vElidiDy up tac _11 12,2307

Data: 12th March 2025
Place: New Delki

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EXOTIC BUILDCON PRIVATE LIMITED

(OPERATING IN REAL ESTATE AT DHARUHERA, HARYANA)
(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporale Persons) Regulations, 2016)

EXOTIC BUILDCON PRIVATE LIMITED:
CIN:U45200DL2006PTC 156637

PAN BABCETOINI

B0, Sth fioar, TL Twin Tower hetali Subash
Place, Dalhi, 110034

hims Mexolicoim,.in

SECTOR 22, DHASUHERA HARYARS

Marm of (e corporale debior along wilh PAN
& CINLLP Mo

& |Address of e registered affice

3 [URL of website
4. |Dalaits al place whera majorty of foosd assads
| #e locatad

o |Iedaled capacty ol main produdy’ servces WA,

B |Cusnlity and walwe of main producis! services | RS, 1089108
sold in last hnandal year

7. |Mumber of amployees) woramen I

B |rm1nr.'r detals inducing Bl avalable Snancal | Maps Jexolicdnp.in
{ siefements dwithachedulas) of fao years, lisks
|u1{nr:.lu-s ara avaitable URL

& |Eligindity detzls for resclution applicants

under section 25024h) of tha Code issealable

& URL: hitps:lexaticsip in

FIANCIAL CRITERLY

(| For Indviduals Carporales )Companies (LLPs:
« Wirdenum nef werth of Fs.1.5 Crares

(a5 per latast awdited B3]

« Mimemum burnayver of Rs. 1.5 Crares in tha

fast finanelsl year.

(i For Financial Instiutions!Funds/PE Invastoes:
* Minimums Assets Under Management (AU

a5 per |aa,

(i) TECHNICALIEXPERIEMCE CRITERIA

= experiance of al least § years in business

i, LEGAL AND REGULATORY CORPIANCES
Must nat be inedgible under Sectlon 294 of the
IBEC, 2016

Refundabis EMD of A5, 1,000/

4™ APRIL 2025

1d™ APRIL, 2026

0. |Las! dale fior racaipl of axanession of inbares!
11, |Date ofissue of provisianal 5t of praspective
rasolulian sophcants
i |Lastdabe for subenizsion of nbjections o
peovisional sl
i3 |Date of igsue of Snal list of prospective
rasalulian aophcants
14 |Date of issue of informetion memorancum,
eaLaton matny and ceguastion rasalulion
| plans % prospective resoation applicants
18, |Las! dale far subenission of resclulion plang
16, |Process amal i o submit Expression of
rlangs]
' Sd/-
PRABHJIT SINGH S0NI
RESOLUTION PROFESSIONAL (RP)
For EXOTIC BUILDCOM PRIVATE LIMITED
Appainted by HON'BLE MCLT NEW DELHE PRINCIPAL BENCH
[BEVTPA-O03TP-NIGETT-CO1/2077-201810143
aG-1/144C, NEAR PVR CINEMAG, VIKASPURL NEW DELHI 110018
AFA VALID TILL 315T DECEMBER, 2025

19™ APRIL, 2025

20m APRIL, 2025

MY 2025

IR: JUNE 2025
expicCipEigmailnom

Date: 11.03.2025

Place: Hew Delhi EMAIL; expbiccrpiEqgmal. com, pagureensonEgmiall.com

financialexp.epaptin

New Delhi
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FINANCIAL EXPRESS

WEDNESDAY, MARCH 12, 2025

FORM NO. URC-2
Advertisement giving notice about registration under Part | of Chapter XXI
[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1) of the
Companies [Authorised to Register) Rules, 2014

1. Motice is haraby givan that in pursuance of sub-section (2] of 2ection &6 of the
Compamies Act, 2013, an application 5 proposed 1o-be made to Registrar at
Central Reglstraton Centre (CRCY, Indian Institute of Corporate Affairs [HGA), Plot
Mo, G, 7, B, Sector &, |MT Manesar, District Gurgaon (Handsana), Pin Code-
122050 that M/s. Mirm Real Estate Developers, a partnership firm may he
registered uncer Part | of Chapter XX of the Companies Act 2013, as a company
limited By sharas,

2. The Principal objedts of the propasod company 15 as follows:-

To engageinto the business of real estate and construction, to acquire oriakes on
lease land or give land on lease and develop and for residential or commencial
purpoge and  buy, sell, develop, rendvato, improve, maintain, exchange or
otherwise own property. estate, lands. buildings, hatels and deal in all types of
Immosahle properiies

3. A copy of the draft memorandum-and articles of assockation of the proposed
company may bo inspected at the office at Tth Fleor, Resham Bhavan, Vear
Mariman RBoad, Churchgate, Mumbai - 4000020,

4. Nofice = herefw given that amy person objecting o this application may
commiansate their obdecteon in writing to the Registear 8t Central Begistration
Centra (CRC), Indiarn Institute of Corporate Affairs (HCA), Plot Mo, &7, 8, Sectar 5,
IMT Manesar, District Gurgaon [Harvana), Pin Code-122050, within twenty gne
danys from the date of publication of thes notice, with o Copy 10 the company at s
registarad office.

Dated this L2th day of March 2025

For and on behalf of Mira Real Estate Developers

Valor Estate Limited (Parbtner) DB View Infracon Private Limited {Partner)

(farmerly known as D B Realty Limited)

Sd/ - Sd/ -

Nahil Patil Satish Agarwal
Director Director
(DIN:0DZ98093) (DIN: D2095862)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED
OPERATING IN BEUSINESS OF LEASING OF CARS AT MUNBAI,
GURLUGRAM AND OTHERS
{Unilar sub-regulation (1) of regulation 364 of the Insolvency and Bankmptey Board of Indla
[Fnsodwency Resolution Process for Corporate Persons) Regulations, 2016)

Expression of Interest for Job work (EOI)

SHYAM INDOFAB PRIVATE LIMITED (UNDER-CIRP)
The Shyam Indofab Private Limited having CIN
U17299DL2012PTC251684 is undergoing CIRP by order of Hon'ble
NCLT Delhi having manufacturing facility at 647000sqit area with
dye house capacity of 450 T/M.

Ithas an ultra-modern set up equipped with contemporary machines
sourced from the most reputed suppliers across the globe.
Complete textile processing unit of knitting, dyeing, processing and
printing is located at Plot T-1, Textile Park, MIDC, Nandgaonpeth,
Amravati-44490. Having 179 Employees.
RP invites vendors, manufacturing units or entities to submit a
proposal for job work to run the factory.
Please write email at shyam.indo@truproinsoivency.com to seek
further details about the Corporate Debtar,
Last date for receipt proposal for job work - 20-03-2025
Jagdish Kumar
Resolution Professional
in the matter of Shyam Indofab Private Limited, Regd. no.;
IBBI/IPA-001/IP-PO0G71/2017-18/11143
Regd. Add: House no: B-56, Wallfort City, Ring Road No. 1,
Raipur, Chhattisgarh — 492013
Date: 11-03-2025
Place: Raipur

WARDWIZARD INNOVATIONS & MOBILITY LIMITED

: CiN: L35100MH1982PLC264042
Registered Office: Office No 4604, 46th Floor Kohinoor Square,
Kelkar Marg, Shivaji Park, Dadar (West), Nr. R.G.Gadkari Chock;

Mumbai, Maharashtra- 400028, India.

Corporate Office: Survey 26/2, Opposite Pooja Farm, Sayajipura,
Ajwa Road, Vadodara, Gujarat - 390019, India. Tel: +31 6358849385
Website: www.wardwizard.in | Email 1D; compliance@wardwizard.in
NOTICE OF POSTAL BALLOT & REMOTE E-VOTING INFORMATION TO MEMBERS
The Members of Wardwizard Innovations & Mobility Limited {“the Company”) are
hereby informed that pursuant to Sections 108, 110 of the Companies Act, 2013 ["the
Act’), read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 ("the Rulez"}, the Secrefarial Standard -2 on General Meatings issued by the
Institute of Company Secretaries of India ("55-2"), read with the General Circular
Mos. 14/2020 dated April 8, 2020, 172020 dated April 13, 2020, and subsequent circulars
issuad in thiz regard, the [atest being 5/2024 dated September 19, 2024 =sued by the
Ministry of Corporate Afairs (“MCA”") (hereinafter collectively referred to as "MCA
Circulars™), Ragulation 44 of the Securities- and Exchange Boasd of India: [Lisfing
Obligations and Disclosure Requirerments) Regulations, 2015 {“Listing Regulations™) and
other applicable provisions, of the Act rules, regulalions, circulars and notfications
{including any statutory modification{s), clarification(s), substitution{s) or re-anactment|s)
theranf [or the time being m force and as amended from fime Lo time) the Company sesks the
approval of the members through Postal Ballof for the Special Business by way of Ordinary
Resolution, as sel oul in tha Postal Bafiol Notice dated 08th March, 2025 along with the
Explanalory Staternent (Mthe Notice”). by way of electronic {email) means (1.2 remole
e=woling] only.
(Stho| Particulars

[ Type of Resolution |

1, | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS  ORDINARY
| | WITHAEVAS BUSINESS SOLUTIONS PRIVATE LIMITED RESOLUTION
2| APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS ORDINARY
| | WITHGARUDAMART INDIAPRIVATE LIMITED | RESOLUTION
3. | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS ORDIMARY
[ | WITHWARDWIZARD SOLUTIONS SDIAPRIVATE LIMITED, | RESOQLUTION
4 | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS CRDIMARY
| | WITHLCLAVIATION PRIVATE LIMITED _ | RESOLUTION
5. | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS CADINARY
| | WITHBLUEBELLSINSURANCEBROKINGPRIVATELIMITED, | RESOLUTION
16, | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS CRDINARY
| | WITHWARDWIZARD MEDICARE PRIVATE LIMITED. | RESOLUTION
7. | APPROVAL OF MATERIAL RELATED PARTY TRAMSACTIONS CRDINARY
| | WITHWARDWIZARD HEALTHCARE LIMITED | RESOLUTION
8 | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS CRDINARY
| | WITHWARDWIZARD PROPERTIES HOLDINGS PRIVATELIMITED. | RESOLUTION
9. | APPROVAL OF MATERIAL RELATED PARTY TRANSACTIONS CADINARY
|| WITHWARDWIZARD RENEWABLEENERGYPRIVATELIMITED. | RESOLUTION
10. | APPOINTMENT OF M5, MANSI JAYENDRABHATT (DIN: 10177722) SPECIAL
A8 A NON-EXECUTIVE INDEPENDENT WOMAN DIRECTOR OF  RESOLUTION
| | THECOMPANY _
(11, | AEPROVAL OF THE APROINTMENT OF MR. SANJAY MAHADEY SPECIAL
GUPTE {DIN: D&286993) AS A WHOLE-TIME DIRECTOR OF THE|  RESOLUTION
It - . le1F'ﬁ'H1Il. - - - - - -
12 | APPROVAL FOR CANCELLATION OF 292070 UNSUBSCRIBED SPECIAL
EQUITY SHARES PORTION AMD 1358403 EQUITY SHARES — RESOLUTION

FORFEITED BY THE. COMPAKY FROM THE [SSUED AMD

| | SUBSCRIBED EQUITY SHARE CAPITAL OF THE COMPANY, |
This dispaich of Mobice through emaid has been completed on Tuesday, 11th March, 20250
thoze mambers whose names appear in the Ragister of MembersiList of Banaeficiary
Owniers as received from the Natonal Secunties Depasitory Limited ("NSDL") and Central
Depository Sendces (India) Limited ("COSELT) as on Friday, 0Tth March, 2025 ("cui-ofi
date”)and who have registerad their email address with the Company/ RTAS Deposilonies.
Physical copies of the Nobce, Postal Ballotforms and pre-paid business reply envelopes are
not baing sent o Members for this posfal ballot in ling with the exemplion provided in fhe
MCACirculars,
Thiz Mobce along with the ingfrucfions for remole e-voling is also available on fhe
Company’s wabsie at (www wardwizard.in), website of tha Slock Exchange viz. BSE
Lirmited at {(www bssndia com) respectvely and on the website of the National Securilies
Depositony Limited ["MSDL") at {evating@nsdi.co.in). Shareholders who have not received
the sald Postal Ballot Motice may download the same from the above-manbioned websites.
Members holdng shares in dematenalized mode, who have nof regestersd! updated Eherr
email addressBank Account Details. wilh thes Depoziiory Paricipant [ *0Ps”) are requestied
ta reqsten/update the same with the DPs with whorm they maintain their damat accounts and
Members holding shares in physical mode, who have not registered! update their email
addrass! Bank Accouni details with the Company are requested ko register/update the same
with he Company by sending an e-mall al compliance@wardwizard in by quoling thesr Folio
Mumber and attaching duly flled signed Form 15R-1 along with annexures thereof in order fo
facility the Company bz serva the documents through the electronic mode.
The Company has appaointed NSDL for facilitating remole e-vating fo enable the
shareholders to cast theirvoles elecironica®y. Vobing Rights shall be reckoned on the biasis
of paid-up value of shares registered in tha nama of the Membaer(s) as on cul- off date and
any person wha is not & member as on thal date should tread the Notice for infarmation
purpose only.
The Facility to exercise vate an the Nedios by remote vating, will be available for the following
penad
| Commencement of e-voling | From Thursday, 13th March, 2025 {9:00 AM,)

End of a-voting Ta Friday, 11th April, 2025 (5:00 P.M.}
Douring this period. members of the Company holding equity shares either in physical for arin
dematenalization ferm a5 on cul- off date Le OTth March; 2025 shall cast their vole
electronically. E-voting shall not be alliowed atter 05200 P on Fricay, 11thApnl, 2025. The e-
woting madule shall be dsabled by the NSDL for e-voting thereunder,

The resull of the Postal Ballot! E-voting shal be declared within baeo (2] working days from

HELE_'I"HHT PARTICULARS
1, | Mame of the corporate detrtar Tranziease Holdings (India) Private Limited
alomg with PAM & CiMSLLE Mo, CAMG USRS l0MHZOOEPFTCIEER2E
Pk AABCESIAND
| Office of Carpoeate Debibar:
House Moo B95, Teupal APT. Patakar Piol,
Hatambhe Stahapur, Ketamgaon, Thane,
Sahapur, Maharashie, india - 221601
| Mot svallatie
hdumbal. Deini MR

¥ [ Adgiress of (he registared office

. | URL of website
. | Details of place whare ma|arity of
| foad ssets are iocated
5. | Installed capacity of man products,
| sErvices
. T_:||,.|.¢|=1.|I:|.'.;|*1|:I '.'.,1I|:||: |:\-1 TiENEn pn:ldu':_.l,s..":u.f:\.'". s avadable i_\l,.'-::.*.H.I I'|.~|I51r|;:i-. :i-fi:,"::,.“: [
services sold in Gt finmncid waar FY. 2020-21; the revenue Tram operations
1% Az 1853 O,
[ Mumbeer of ermglovess’ wirkman [ P
8. | Furiher oetails including kst | Details can be s0ught Dy Sarding regusEst 1o
gnvailable fmancial stalemeants resolution Profassionad at
[with schedules) of DD vaars, isis l:-'!'IJ.’.r".'-F.ilEliﬁE‘\Egﬂ'lEill CoOm.
__| of creditors are available st URL:
3. | Eliginility for reschtion apolicants
unider section 254021 (k) of the Code
i dviliEda at LARL
| Last -:Inl-e_:.1i'-r r;f;r.-.;uli'll nr'qﬂ.:-:ﬁn-.:_'-:h'-'..-.:lﬁ
|ofinterest
- Ot af sasue of grovisiaanal listal
prosnectve reco|ution applicents
Z_ | Last date for submission of
| ohEclions to provisicaal st
.| Dt of issue of fingl list of
prospective rasalution applicants
I:I:.ﬂ,r: of 'r';;"-_"l_lr"rd' ':I‘i;-'.'.l'l.'l‘u;'_ll'l
rresmararium, evakiahion matnx
frd reqquest Tar resokion plans
o praspedtive resphaion applicants
| Last datefor submission ol
__| resciution plans
+ | FTDoess emall 1d to submit
| Expressaan of Imterest
Dietails of the corporate deibtor’'s
| registration status as MSYE

| Ceasing of Cars

| Details can be sought by sending reguest to
Fesslution Professiorna! ol
crp irandeaseipmail.com,

| Zop3 2025
[ OE0A-20Es
[ G525

[ 130482075

| 16053025
| crp trandeaseEgmall.com

[ Mo |ﬁ|’urrr..:|l,inrl .rl;rnil.',:.h:u

Sd/-

IPE - MNPV Ingalvency Professlonats Private Limdted

[Formerdy Known as Mantrab Insofvency Professionals Priviade Limited)
Through its Directar - Mr. Atul Tandon

Resolution Professional

in the mattar of Tranzlease Holdings (India) Privete Limited
IEB Reg. Mo.: BB IPE-DO0APA- 2 202 22 23,5002

Ermai For Gorrespondence - cirp iranseass@gmaileom

AR vialidity wpboe 311220265

Dvte; 12th March 2025
Place: New Delhi

E-AUCTION SALE NOTICE OF
M/S TEXORANGE CORPORATION LIMITED (UNDER LIQUIDATION)

Liguidator's Address: D2 2Znd Floor, D wing, Chanakya CHS Ltd, Mahavir Nagar,
HKandivall (W), Mumbai City, Maharashtra 400067
Email; riteshadatiyallSgmail.com | liguidation texorange@Egmail.com

Motice for the sale of assets on “AS |8 WHERE IS BASIS", "AS IS WHAT IS BASIS",
“WHATEVER THERE IS BASIS" and “WITHOUT RECOURSE BASIS™ is hereby given io the
public in general under section 35 of ihe Inschency and Bankruptcy Code 2016 1w,
Regulation 33 of the IBBI [Ligudation Process) Regulations, 2076.

Daka-and Tirme of Auction Monday, 140452025

berbween 0300 PR b 05:00 PR

Wetnestay, 26/0872025

bafore 0500 PR

Wednesday, 02/04,2025

Thursday, 10704/2025 before 0500 FM
Payabde through RTGES DD bowards *Texarangs
Garpoeation Lisniled in Liguidation” hawing
Account No. FR0E0200003044 and

P34 - BARBISAMMLUINM

Froen Wisdnesday, D204/2025 to Wednesday
08704/ 2025 available with prior infimation
Comtact Persan e, Ribash Adaliva

M: 91 DO RE26E)

Last Date for Submizsion of Expression
af Inerest
Irllretion to Caialifiad Baddars

Last Date for Submission of EMD

Inspeciion Date

EMO B

Hezarva
| iRs.} |Increment (Rs.)

Prica (Rs5.)

Descriplion of properiies to be Sold

" Industrial Faciory Shed on Plot No. 43,
Gat ko, €23, Malegaon ndustries Co
Op. Estate Lid. Malegaon, Dizt Nashik,
Opp Kirti Tiles Factory. Near Gayatr
Crang Service, Mear Holel Ambéa OR
Mumbal - Agra Mational Highway,
Chalisgaon Fata, Al Mauje Savane Bk,
Tal: Madagaon, Dt Nashik — 423203 |
abmezsinng 1185 Sq. Mis having Bult |
Upama 732 61 Smi

41,00,000 | 4,770,000 1.00,000

Inclestrial Faciory Shed an Plat No, 71
2 Gat. Mo, 423 Malegaon Industres Co
0Op. Estate Lid. Malegaan, Dist Nashik.| 33,00,000
Opp Kirli Tiles Factory, Near Gayatri |

Crang Service Near Hotel Ambika. Off
bMumbai - Agra National Highway,
Challsgaon Fata, At Maouje Savane Bk,
Tal. Makegaon, Dist. Nashik - 423203
admeasiming 910 2. Mis having Bl
Uparea T10.70 3mL

3,500 1,400,000

Industrial Factory Shed on Piot Ho. 4%,
5 Gat. Mo, 423 Malegaon Indusirizs Co

¥ Op. Eslate Lid, Malegaon, Dist Nashik,
[ﬂcmnyned Opp Kirtl Tiles Factory, Near Gayatr |
g7y |Grang SarviceNear Hofel Ambika off |
Mumbal - Agra National Highway,
Chalisgaon Fata, At Mauje Savane Bk,
Tal. Matepaon, Desl. Naghik — 423203
atmeasinng 1185 5q. Mz having Bus
Up area 722.61 Smi and Indusinial
Factory Shad an Plod No. 71, Gal. No
423, Mzlegaon Industries-Co. Op
Extate Lid, Malegaon, D4sl Nashik, Dop |
Kirti Tiies Factary, Mear Gayatr Crana
Service,. Near Hotel Ambika, OFf
Mumbal - Agra National Highway
Chalisgaon Fata, At Mauje Sayvane Bk,
Tal. Malegaon, Dist. Nashik 423203
atmeaswing 910 5q. Mis Having Bul

76,00,000 | 760 D0 1,000

Uparea 710,70 5mt

This Zale Notice shall be read in conjunclion with the Tender Documend containing detailed
tarms & condilions of e- auctlon sale, which is-avallable by email 9

HINDUJA HOUSING FINANCE LIMITED

T
s Corparate Office: No. 167-162 2nd Roar, Anna Salai, Saidapet Cherngs

| HINDLLIA
(HOUSING FINANCE

POSSESSION NOTICE (For Immovable Property)
{Under Rule 8 (1) of the Security Interest (Enforcement) Rules. 2002)

Eu‘unereas the undersignad baing the Awhorzed Officar of  Hinduja Housing Finance Lid
{under the zecuritisation & Reconstruction of Financial Assets and Enforcement of Security
{Interast Act 2002 {sald Act) & In exprcise of powers conferred under Section 13 (12) read
Ewith Rule 3 of the Secunly Inferest {Enforcemant) Rules, 2002 (said Rules) issued Molicas

te mentioned below under Section 13 (21 of the said Act, calling upon the concerned
| Bormwer & Co-Borrower, a5 per delails given below (o repay the amaunt menboned inthe
{respactive Rotice within 60 days from the date of the respective Notices.  The concemed
| Bormowers/Property Holders having failed to repay the respective des amounts, That the
|undersigned has taken Actual/Physical Possession of the property describad herein below
|in exgrcise of powers confarred on him urder sub saction (4) of section 13 of tha SARFAES!
| Act read with Aufe 8 of the Secunty Inierest Enforcement Rules. 2002 purstant to Drder
gumeu 06.12. 2024 in the Securilisation  Application case no. 269 of 2024 w'sec. 14(1) of
| SARFAEST Ach passed by the Hom'ble Chief Judicial Magisirata, Thane with the help of
iu:-nr:u:mrci Court Commissianar by doing the panchanama & inventory on 06.03.2025, The

Concerned Borrowers /Property Holders in particular and the public in general are haraby
{cauticned not to deal with the concerned properlies and any dealing with the said properties
| will be subjectio ihe charge of Hinduja Housing Finance for emoont mentioned balow,

Indian Bank

M SCiais il AR R KL

Accouni Hember & Hame of the Borrowers Demand Notice Date & Amoani

Mr.Balu Parmar And Mrs Kamafabai Parmar 16810/2021 & Rs.17,13.915/-
LAN- MH/MUM/VEVR/ADDODDO1TE (Rupees Seventeen Lakh Thirteen
& MHMUMNYEVR/ADDDODOSTD Thousand Nine Hundred Ningleen only

Date of Physical Possession ; 06.03,2025

‘Schedule 0f The Property: All thal plece and parcel of land bearing  Property  Flat No.
EEI]E. Area B0S Sq F 2Nd Floor, B Wing, Sharada Residency, Survey No. 45 Hissa No 31, Vill:
iMIvmi- Dhokali, Tal: Ambernath, Dist: Thane 421306. Bounded by North- Bhagwathi
|Homes East- Shree Aai Gaon devi Construction Wesl- Shreya Park , South - Sai Plaza

| Including constructed building & fixtures, with all rights.

§F||r:h-=1r_ pleasn lake Notice that in case you 12l to pay the outstanding dues of the Hindoja
{Housing Finance Ltd positively within 30 days from the date of this Notice, Hinduja
{Housing Finance Lid will proceed to sell the Securad Assets in guestion at the Reserve
{Price fixed by the undersigned as the Authorized Officer, s provided underthe aboyve Act
14 ™ fh sl A Tie i ey ' L

If Aules, withowl any lurthes inlmation Notice 10 you &0/ Auttiorisad Dificer-

{Date ; 12/03/2025 Place: Kalyan HINDULA HOUSING FINANCE LIMITED

{Place: Mumbai

Prabisaderi Bramch : Ground Floor . Aman Charmers Vesr Savarkar Mang, Near Gammon House,
O Tiatsa Mandir, Prabhadew, BMumbalk-d00 025 o P, No. 891 27 2437 8457 o Fax Wa, +51 22 2437 5785,
» E-mail : prabhedeyi@indizrstank coon = Wehsibe ; mipcwwir indizedank;in

Appendix IV (Rule - B (1))
POSSESSION NOTICE (For Immovable Property)

WHEREAS. The undersigned being the Authorised Officer of the Indian Bank
ander the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 and in exercise of powers conferred under Section
13 {(12) read with rute & and 9 of the Security Interest (Enforcement) Rulas,
2002 issued a Demand notice dated 17.12.2024 Calling upon the borrower
Mr. Shivaji Chunchekar (Bomower [ Mortgagor), Mr. Nana Namdeo Kole (Guaranater)
with our Pratthadevi Branch to repay tha amount menticned in the notice being
T 11,05,641.00 (Rs. Eleven Lakhs Five Thousand Six Hundred & Forty One
Only) and interast thereon within 60 days from the date of recaipt of the said
notice

The borrower having failed to repay the amount, nofice i3 hereby given o the
borrower and the public in general that the undersigned has taken possession
of the property described hergin below in exercise of powers conferrad on him /
her under Section 13 (4) of the said Act read with rule 8 and 9 of the sald rules
pn this 10.03.2025

Tha borrower in particular and the Public in General is heraby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank for an amount of ¥ 11,05,641.00 and interesi thereon,
We draw attention to the provisions of Section 13(8) of the SARFAESI Act and
the Rules framed there under which deals with wour rights of redemption over
the securities,

DESCRIPTION OF THE IMMOVABLE PROPERTY

Flat No. D/714, T Fooe, Akroli Shivshaktl CHS. Ltd., Plot Mo, 15 RSC 2,
Alkrudi Kandrgal (E}, Mumbai-400 101,

Sd/-
Authorised Officer,
Indian Bank

Date : 10.03.2025

Navi Mumbai Regional Office,

Circle Office Building, 8th Floor, ‘A’ Wing,
C-14, G Block, BKC, Bandra East,
Mumbai- 400 051

email :- recoveryronm@canarabank.com

dotel §& Canara Bank <2\

L Ll o

Navi Mumbai Regional Office,

Circle Office Building, 8th Floor, ‘A" Wing,
C-14, G Block, BKC, Bandra East,
Mumbai- 400 051

email :- recoveryronm@canarabank.com

dotel dd Canara Bank <@

T - o — ol iy

REF:RO/LEGAL/SARFAESI/48/2024/MV
To,

Mrs. Roselin Mary Albert Pillai, Flat No. 1401,14th Floor, Building No. 2g, Indiabulls Greens,
Lavender Chsl, Sector 2,Survey No. 80a, 83/2a,83/3,83/7+4b+ 5b, 85/0(Part), 86/1, 90/1a (Part),
Village Kon, Near Kon Toll Naka, Taluka Panvel, District Raigad,Maharashtra-410206
9029096352

Mr. Albert Swaminathan Simon, Flat No. 1401, 14th Floor, Building No. 2g, Indiabulls Greens,
Lavender Chsl, Sector 2,Survey No. 80a,83/2a, 83/3,83/7+4b+5b,85/0(Part),86/1,90/1a (Part),
Village Kon, Near Kon Toll Naka, Taluka Panvel, District Raigad,Maharashtra-410206,9029096 351
Subject: Notice Under Section 13(2) Of The Securitisation And Reconstruction Of
Financial Assets And Enforcement Of Security Interest Act, 2002 (Sarfaesi Act, 2002)
Read With Security Interest (Enforcement) Rules, 2002 As Amended From Time To Time.
Sir,

The undersigned being the authorized Officer of Canara bank, KOLKHE branch (hereinafter
referred to as “the secured creditor”) , appointed under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security interest Act, 2002, (hereinafter referred as the
“Act”) do hereby issue this notice to you as under:

1. That mrs. roselin mary albert pillai and mr. albert swaminathan simon (hereinafter
referred to as “THE BORROWER”) have availed credit facility/ facilities stated in Schedule A
hereunder and have entered into the security agreements in favour of secured creditor. While
availing the said credit facilities, you have expressly undertaken to repay the loan amount/s
of Rs. 50,80,000.00 (Rupees Fifty lakh eighty thousand only ) with interest thereon in
accordance with the terms and conditions of the above mentioned agreements.

You (The Person mentioned in Schedule B) are also entered in to agreements against the
secured assets which are detailed in Schedule B hereunder.

However, from OCTOBER 2024, the operation and conduct of the said financial assistance/
credit facilities have become irregular. The books of account maintained by the secured assets
shows that the liability of the borrower towards the secured creditor as on date amounts to Rs.
50,39,278.17 (Rupees Fifty lakh thirty nine thousand two hundred seventy eight and paise
seventeen only), the details of which together with the future interest rate are stated in schedule
C hereunder. It is further stated that the borrower/Guarantor having failed to keep up with the
terms of the above said agreement in clearing the dues of the secured creditor within the time
given, and have been evasive in settling the dues. The operation and conduct of the above said
financial assistance/ credit facility/ies having come to a standstill and as a consequence of the
default committed in repayment of principal debt. Installment and interest thereon, the secured
creditor was constrained to classify the debt as Non-Performing Asset (NPA) as on 05.03.2025
(NPA Date as per MOC 28.03.2024) in accordance with the directives/guidelines relating to asset
classification issued by the Reserve Bank of India.

The secured creditor to through this notice brings to your attention that the borrower has failed
and neglected to repay the said dues/ outstanding liabilities and hence hereby demand you
under Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the
borrower as stated in Schedule C hereunder to the secured Creditor within 60 days from the
date of receipt of this notice that you are also liable to pay future interest at the rate of 11.51%
Per Annum together with all costs, charges, expenses and incidental expenses with respect to
the proceedings undertaken by the secured creditor in recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum
of Rs. 50,39,278.17 (Rupees Fifty lakh thirty nine thousand two hundred seventy eight and
paise seventeen only), together with further interest and incidental expenses and costs as stated
above in terms of this notice under Sec.13(2) of the Act, the secured creditor will exercise all or
any of the rights detailed under sub- section (4) (a) and (b) of Section 13, the extract of which is
given here below to convey the seriousness of this issue:

13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period specified
in sub section (2), the secured creditor may take recourse to one or more of the following
measures to recover his secured debt, namely;

a)Take Possession of the secured assets of the Borrower/Guarantor including the right to
transfer by way of lease, assignment or sale for realizing the secured asset;

b)Take over the management of the business of the borrower including the right to transfer by
way of lease, assignment or sale for realizing the secured asset:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only
where the substantial part of the business of the borrower is held as security for the debt;
Provided further that where the management of the whole of the business or part of the business
is severable, the secured creditor shall take over the management of such business of the
borrower which is relatable to the security for the debt;

And under other applicable provisions of the said Act.

Your attention is invited to provisions of sub section (8) of Section 13, in respect of time available,
to redeem the secured assets.

You are also put on notice that in term of Section. 13(13) the borrower/ Guarantor shall not
transfer by way of sale, lease or otherwise the said secured assets detailed in Schedule B
hereunder without obtaining written consent of the secured creditor. It is further brought to your
notice that any contravention of this statutory injunction/restrain, as provided under the said act,
is an offence and if for any reason, the secured assets are sold or leased out in the ordinary
course of business, the sale proceeds or income realized shall be deposited with the secured
creditor. In this regard you shall have to render proper accounts of such realization/income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any other
rights or remedies which the secured creditor may have including further demands for the sums
found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act and/
or any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of no-
compliance, further needful action will be resorted to, holding you liable for all costs and consequence.

DATE: 06.03.2025

liquidation.texorangesogmail comr any guery, contact hr, Tushar Parikh (Mo: TRO0822351) Thanking You. )
For through email: into@indiaevoting.com or 1o the Email of the Liguidator, Yours Faithfully, Thanking You.
liguidation texorangedpmail .com Ritesh Prakash Adatiya AUTHORISED OFFICER Yours Faithfully,
+12-D3- i Kk e e AUTHORISED OFFICER
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! am. o ! Ii..'ali.;hr 5 ,I;IF.h, i '31I it Serial | Loan A/C.number | Nature Of Loan/Limit | Date Of IRTTGURE SCHEDULE A:- [DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
i : 2 No. Sanction Serial | Loan A/C.number | Nature Of Loan/Limit | Date Of Amount
1. | 160001329629 Housing Finance | 22/12/2022 | Rs. 50,80,000.00 "1°- e oSG FANCE :77“:72”'1‘4 ~
S - | SCHEDULE B :- [DETAILS OF SECURITY ASSETS] ] S0701900085 Y 01120 s. 26,65,009.00
IMPORTANT el TR ey e SCHEDULE B - [DETAILS OF SECURITY ASSETS]
Whilst care is taken prior to NO i SL IMMOVABLE N?me otihe
acceptance of advertising copy, it is 1 | Flat No.1401,14th Floor, Building No.2G, Indiabulls Greens Complex, | Mrs. Roselin NO Title Holder
not possible to verify its contents. “Lavender Co-Operative Housing Society Limited”, Sector 2, Survey No. | Mary Albert 1 | Flat No 201, 2nd floor, Building - Life Space’s Premier, Village Ulwe, | Mrs. Tripti
The Indian Express (P.) Limited cannot 80A,83/2A,83/3,83/7+4B+5B,85/0(Part),86/1,90/1A(Part), Village Kon, | Pillai And Plot No 58, Near G.E.S. & Navi Mumbai Highway, Taluka Panvel, | Rajeev Biswas
be held responsible for such contents, Near Kon Toll Naka, Kon, Taluka Panvel, District Raigad, Maharashtra | _ Mr. Albert Sector 19, Navi Mumbai, District Raigad, Maharashtra - 400707. Alias
nor for any loss or damage incurred - 410206 Admeasuring 884.412 Sq. Ft. Built up Area Boundaries: Swasmmathan Admeasuring 485 Sq. Ft. Carpet up Area Boundaries: North : PlotNo. |~ Ms. Tripti
as a result of transactions with North: Open Space, South: Flat No.1402 & 1403 East: Open Space, mon 35 South : 11 Mtrs. Wide Road, ast : Plot No. 59, West : Plot No. 57 Keshagcha”dra
companies, associations or West: Lift & Flat No.1404 to 1406, CERSAI ID: 400067144161 Cersai ID: 200021681146 as
individuals  advertising in its _ =
newspapers or Publications. We _ SCHEDULE C:-[DETAILS OF LIABILITY AS ON DATE] SCHEDULE C:-[DETAILS OF LIABILITY AS ON DATE]
therefore recommend that readers Serial | Loan A/C. Nature Of Loan/ Date of Amount Serial| Loan A/C. Nature Of Loan/ Date of Amount
make necessary inquiries before No. number Limit Saction No. number Limit Saction
sending any monies or entering into 1 160001329629 Housing Finance 22/12/2022 Rs. 50,39,278.17 1 3044619000032 Housing Finance |27/01/2014 Rs. 15,03,652.12

any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

REF:RO/LEGAL/SARFAESI/I47/2024/MV
To,

Mrs. Tripti Rajeev Biswas:-2/1 Kalibari Lane, Jadavpur University, Kolkata, West Bengal - 700032
Mob:- 9820307900

Mrs. Tripti Rajeev Biswas:- Flat No 201, 2nd Floor,Life Space’s Premier, Village Ulwe, Plot
No 58, Near G.e.s. & Navi Mumbai Highway, Taluka Panvel, Sector 19, Navi Mumbai, District
Raigad, Maharashtra-400707. Mob:- 9820307900

Ms. Tripti Keshabchandra Das, 2/1 Kalibari Lane, Jadavpur University, Kolkata, West Bengal
- 700032, Mob:- 9820307900

Ms. Tripti Keshabchandra Das:- Flat No 201, 2nd Floor, Life Space’s Premier, Village Ulwe,
Plot No 58,Near G.e.s. & Navi Mumbai Highway, Taluka Panvel, Sector 19,Navi Mumbai, District
Raigad, Maharashtra - 400707,Mob:- 9820307900

Subject: Notice Under Section 13(2) Of The Securitisation And Reconstruction Of Financial
Assets And Enforcement Of Security Interest Act, 2002 (Sarfaesi Act, 2002) Read With Security
Interest (Enforcement) Rules, 2002 As Amended From Time To Time.

Sir,

The undersigned being the authorized Officer of Canara bank,CBD BELAPUR branch
(hereinafter referred to as “the secured creditor’), appointed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002, (hereinafter
referred as the “Act” ) do hereby issue this notice to you as under:

1.That MRS. TRIPTIRAJEEV BISWAS alias MS. TRIPTI KESHABCHANDRA DAS (hereinafter
referred to as “THE BORROWER”) have availed credit facility/ facilities stated in Schedule A
hereunder and have entered into the security agreements in favour of secured creditor. While
availing the said credit facilities, you have expressly undertaken to repay the loan amount/s of
Rs. 28,65,000.00 (Rupees Twenty Eight lakh sixty five thousand only ) with interest thereon
in accordance with the terms and conditions of the above mentioned agreements.

You (The Person mentioned in Schedule B) are also entered in to agreements against the
secured assets which are detailed in Schedule B hereunder.

However, from NOVEMBER 2024, the operation and conduct of the said financial assistance/
credit facilities have become irregular. The books of account maintained by the secured assets
shows that the liability of the borrower towards the secured creditor as on date amounts to Rs.
15,03,652.12 (Rupees Fifteen lakh three thousand six hundred fifty two and paise twelve only ),
the details of which together with the future interest rate are stated in schedule C hereunder. Itis
further stated that the borrower/Guarantor having failed to keep up with the terms of the above
said agreement in clearing the dues of the secured creditor within the time given, and have been
evasive in settling the dues. The operation and conduct of the above said financial assistance/
credit facility/ies having come to a standstill and as a consequence of the default committed
in repayment of principal debt. Installment and interest thereon, the secured creditor was
constrained to classify the debt as Non-Performing Asset (NPA) as on 25.02.2025 in accordance
with the directives/guidelines relating to asset classification issued by the Reserve Bank of India.

The secured creditor to through this notice brings to your attention that the borrower has failed
and neglected to repay the said dues/ outstanding liabilities and hence hereby demand you
under Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the
borrower as stated in Schedule C hereunder to the secured Creditor within 60 days from the
date of receipt of this notice that you are also liable to pay future interest at the rate of 11.46%
Per Annum together with all costs, charges, expenses and incidental expenses with respect to
the proceedings undertaken by the secured creditor in recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum of Rs.
15,03,652.12 (Rupees Fifteen lakh three thousand six hundred fifty two & paise twelve only), together
with further interest & incidental expenses & costs as stated above in terms of this notice under
Sec.13(2) of the Act, the secured creditor will exercise all or any of the rights detailed under sub-
section (4) (a) & (b) of Section 13, the extract of which is given here below to convey the seriousness
of this issue: 13(4)- In case the borrower/Guarantor fails to discharge liability in full within the
period specified in sub section (2), the secured creditor may take recourse to one or more of the
following measures to recover his secured debt, namely;

a)Take Possession of the secured assets of the Borrower/Guarantor including the right to
transfer by way of lease, assignment or sale for realizing the secured asset;

b)Take over the management of the business of the borrower including the right to transfer by
way of lease, assignment or sale for realizing the secured asset:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only
where the substantial part of the business of the borrower is held as security for the debt;
Provided further that where the management of the whole of the business or part of the business is
severable, the secured creditor shall take over the management of such business of the borrower
which is relatable to the security for the debt;And under other applicable provisions of the said Act.
Your attention is invited to provisions of sub section (8) of Section 13, in respect of time available,
to redeem the secured assets.

You are also put on notice that in term of Section. 13(13) the borrower/ Guarantor shall not
transfer by way of sale, lease or otherwise the said secured assets detailed in Schedule B
hereunder without obtaining written consent of the secured creditor. It is further brought to your
notice that any contravention of this statutory injunction/restrain, as provided under the said act,
is an offence and if for any reason, the secured assets are sold or leased out in the ordinary
course of business, the sale proceeds or income realized shall be deposited with the secured
creditor. In this regard you shall have to render proper accounts of such realization/income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any other
rights or remedies which the secured creditor may have including further demands for the sums
found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act and/
or any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of no-
compliance, further needful action will be resorted to, holding you liable for all costs and consequence.

DATE: 06.03.2025

@

notice within 60 days from the date of receipt of the said notice.

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai - 400021

POSSESSION NOTICE (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the Authorized Officer of Authum Investment & Infrastructure Limited (“AllL”) (Resulting
Company pursuant the demerger of lending business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT
order dated 10.05.2024). under the Securitization, Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of the powers conferred under section 13 (12) read with [Rule 3] of the Security Interest (Enforcement)
Rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount mentioned in the

Registered office :-Hiramani Super Market Bldg,Dr.B.A.Road, Lalbaug, Mumbai-400012
Tel. No. - (022) 68860826 / 68860837 Email - recovery@mahanagarbank.com

GS MAHANAGAR CO-OP.BANK LTD.(Scheduld Bank)

Whereas,

The undersigned being the Authorized Officer of GS Mahanagar Co-Op. Bank Ltd. under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 (12) read with Section 2(F) of the Security Interest (Enforcement) Act 2002, issued a
demand notice upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days
from the date of receipt of the said notice.

The borrower had failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken Physical Possession of the property described herein as on 10/03/2025 in exercise of
powers conferred to him under section 13(4) of the said Act.

PHYSICAL POSSESSION NOTICE

The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the Sr Name of Borrower Description of Property Date of Demand
public in general that the undersigned has taken possession of the property described herein below in exercise of powers No Notice
conferred on him/ her under Sub-Section (4) of Section 13 the Act read with Rule 8 of the Security Interest (Enforcement) Rules,

i @ y ( ) 1 |BORROWER :- “Shop No. 6, ground floor, Satya 14/12/2023
2002 on the below-mentioned dates. - > U/s.13(2
The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any M_/S Satish Pharma PvtLtd Vijay CHS Ltd., Survey No. 147 pt, 5.13(2)
dealings with the property will be subject to the charge of Authum Investment & Infrastructure Limited (“AlIL”") Director:- S.P.S. Road, J.M. Road, Bhandup Date of

the-conclusion of remote.e-voding and the same, along with the Scrutinizers Report, these The Borrower/co-borrowers/Mortgagor(s) attention is invited to the provision of Sub-Section (8) of Section 13 of the Act, in 1)Mr. Appasaheb Yeshwant Thorat (W), Mumbai-400 078, area adm.|physical Possession

results wil ‘also be displayed along with Scrubnizer's report hosted on ""“Emi_tﬂ of the respect of time available, to redeem the secured assets. 2)Mr. Satish Yeshwant Thorat 354 sq.ft in the name of Mr.Satish 10/03/2025

Company (wawwardwizard.in) and on the websile of Stock Exchange BSE limited at : : : 3)Mrs. Indubai Yeshwant Thorat Yeshwant Thorat Receivable Amt.

(www._bsaindia.com) and website of the NSDL [evating@nsdt co.n) and at the registared Sr. | Loan Account No. / Name of Borrower | Date of !)emand Date of P9ssessmn/ Amount in Demand Notice (Rs.) SURETY :- Rs. 1,57.65.338.47/-

office of the company. No. / Co-borrower / Notices Possession Status 1)Mr. Ravindra Appa Auti (As per 01/12/2023
_ . _ i : 1. | RHAHVIR000052590 / JAIPAL | 22-10-2024 11-03-2025  |Rs 37,04,397/- (Rupees Thirty Seven Lakh 2) Mis Satish Emporium :

In case of-any query relatng to Eﬂ.mh_ng Members may refer Frequendly Asked Uuestions FUTERMAL MUTHA / USHA Symbolic Four Thousand Three Hundred Ninety p plus interest and

(FACs) for Shareholders and e-voling wser manual for Shareholders availabie al the JAIPAL JAIN possession | Seven Only) (Prop- Mr. Appasaheb Yeshwant Thorat) charges)

3) Mr.Appasaheb Yeswant Thorat
4) Mr. Satish Yeshwant Thorat
5) Mrs. Indubai Yeshwant Thorat

: S y = - 4RBE 700 ; h
downiead EE_E“””‘” A "DD."?'”M ¥ 5 .nr cllon:0Zz -4 ] 100 E||r||:l 022 2488 700 Description Of Properties :- All That Piece And Parcels Of Flat No 15 3rd Floor B Wing Shambhunath Chs| Off Sudama Nagar
or send arequestto Ms. PallaviMnatre, Senior Manager at evoting @nsdl.co.n Devchand Nagar 60 Feet Road Bhayander West Thanemaharashtra-401101.

Members are requested to carefully read all the notes 581 aut in the Motice and in particular 2

RHHLMUM000033319 27-09-2024 06-03-2025 24,75,128/- (Rupees Twenty Four Lakh Branch Name & Loan A/c No. Bhandup
For WARDWIZARD INNOVATIONS & MOBILITY LIMITED —or Of — ; Y9 2 . The borrower in particular and the public in general is hereby cautioned not to deal with the property and any
S0/- Description Of Properties :- All Those Piece And Parcecles Of Flat No 502 5th Floor A Wing Viva Vindyagiri Apt Manvel Pada Virar dealings with the property will be subject to the charge of GS Mahanagar Co- Op. Bank Ltd for an amount
JAYA ASHOK BHARDWAL =ast Palghac Thane Maharashira 401303 mentioned as under & interest thereon.

Dated : 12.03.2025
Place : Mumbai

Authorized Officer,
Authum Investment & Infrastructure Limited

Diate: 12.03.2025
Place: \Vadodara

Date :-12/03/2025
Place:-Mumbai

Sd/- Authorised Officer
GS Mahanagar Co-Op. Bank Ltd. Mumbai

Company Secretary & Compliance Officer
ACS No.: A37912

financialexp.epaptin
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